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7 .  
Office of the 

iccountnt General. (Audit..I), 
Kara1.ka, 5b/35, II Main Road, 
VyGJ.ikaval, ingalore..C3. 
OD IYflNG POOl. .. . 	. ... 

Dt. .12.1987. 

xi w.i. LakaFininarayan, Casual Typist has 
reported to duty on 28th NOV* 1985. His daily outturn 
regarding is as follows... 	 . 

(Erom 1.11.1987 to 242 s1987). 

l'11..1987 
2 .ii.l987 
3:. 11,1987 
4il.,4 987 
5.11.1987 

11 .1987 
7.11 .1987 
8.414987 
9 114987 

10.11 .1987 
11.11.1987 
12.11.1987 
13 •.l1 .1987 
14.114987 
1.114987 
!6 .114987 
17.11.1987 
.L84i.i9o7 
19.11.1987 
20• 1i,1987 
21.11.1987 
22:.114937 
23.11 
24.LL,1987 
25Lt.J.987 
26.11 .1987 
27 .1.1967 
23.11.1987 
29 ..11.1987 
30.:U.1987 
1.14.1987 
2. i2. 1907 

SuncLy 
830 Lines 	-. . 
900 LneS 
Absent. 
Ho11c: y. 
p,bent.. 
Satourday:,. 
Suncy. 
860 L..nes•. 
850 Line-s. 
OO j .  inis 
840 lines 
900 Lines. 
Sat uwd'y 
Sundy. 
890 Lines. 
820 Lir$, 

1000 Liner.. 
740 Lines, 
860 Lin. 
Su:dy 
Sunthy. 
860 Lines. 

. 840 Lines. 
860 Lines. 
860 Lines. 
890 Lines, 
Sat avday,. 
Sundcy. 
900 Lines. 
860 Lines. 
Relieved (ferminated) 
s pe.L Lr.No.ManegerfTB/Au/ 

87-8/41 dt.12.1041987. 
jils claims may be so .... 

.Ji6ST.Au41it Q2ficer. 	 Audit off er. 
S 

/ 1•  

Ii 

11 



N? '16344 

IN THE COURT OF 
No. toLd Of 198100  

Plaintiff/s, Petitionerls, 	 tDefendant/s, Respondent/s. 
Appellant/s Complainant/s, 	 Vs. 	 Opponentfs, Accused, 

Decree-Holder!s, 	 Judgement—Debto n's. 

I/We ...W....T....à-....r 

the 	.......................... 

Nos 

retain Sri 

in the above matter hereby appoint and 

......................................................................................................................................... 

to appear, 	aidl a 	3the above matter and to conduct/prose- 
cute and defd ,The 	Ei6@c)9interlocutory or misce Ii aneous proceedings 
connected wi h èàme or with any decree or orders passed therein, appeals 
and or other proceedings arising therefrom and also in proceedings for review 
of judgement and for leave to appeal to Supreme Court and to obtain return 
of any documents filed therein, or to receive any money which may be payable 
to me/us. 

I/We hereby .authorise .him/ them on my/our behalf to enter into a 
compromise in the above matter, to execute any decree/order therein, to appeal 
from any decree/order therein and to appeal/ to act to plead in appeal or in any 
appeal, preferred by any other party from any decree/order therein. 

I/We further agree that.if I/We fail to pay the fees agree upon or to give 
due instrtuctions at all stages he/they is/are at liberty to retire from the case 
recover all amounts due to him/them and retain all my/our monies till such 
dues are paid. 

Executed by me/us this .......... . ...................... ..day 	 ............. 198...) 
...... 

at 

Signature/s 
Executantis are personally known to me and hs/thep have/signed before me. 

Satisfied as to the identity of executant/ssignature/s. 
(where the executant/s is/are illiterate; blind or unaquained with the language of vakalat) 

Certified that the contents were explained to the executantis in my presence in........................ 
............language known to him/them who appears perfectly to understand the same 

and has/have signed in my presence, 

Address for service 

ADVOCAr3 

Advocate/s for 	 BANGALORE-560009. 

IY9Date .............................  
Forms available at: J. 0. M. P. C. S., Cily Civil Court Complex, Bangalore. 

Accepted 

.. 



667.. WP. 936.6/97 () 

663, WP4  9497/97 . 

GcP. 9792/97 

670. WP4,9953/97 U 

71. WP. 9904/e7 " 

672. WP. 10037/97 It 

673, WP.. 10178/97 

67 	WP 10259j9.7- " 

4 

675 	10342/7• 	
/ 

67 	P. 10479/97 

- 	. 
Srj.D.L].Rao for,  petr., 

N,.S, S.tyanaraynZ

re 

ta for ftespclts.

Sri,V.Lkhminaraya 	petr,,
The C,C.CaBnga.-2 Sd •, 
The Sto R-4 / 

\ 	(ACK .NYR) /. 

SrL,Shakor 	tty for potr., 
\ 	The Q,J.Upi R-2 Sd., 
.\ 	The Stat9'R—l. 

\ (AckNY 

SK.V.LS1m1neraYan for petr., 
SitAte and Prl.C.J, 

Ba"cg,Ioe—Respdts.. 

Sri.G.-hevgD3r for pètr, 
.T,ae 	ate and C.C.C. 

Sd., 

Sri/M.Raja 	o for: petr., 
/ The Sat, C;C.J,Banga1ro 

M/s. Thellam Hotures C.o., and 
mt. T.SPdInathi.Rospdt 

/ (Ack NYR)\ 

/ St.A.Jigannath \hëtty fo pe1r., 
The State and C,\J.Mysore 

/ 	
1dt 5j 	. 

Sri.B.Rudrgowd fo\potr., 
The State- arid G..C.\C. 
Bangalore, 
Respdt,.(A..NyR) .. 

Sr LSRamaswniy Iyngr 	r .petr., 
The C. C, C BarigI ore R—? d.,. 
The. S.tate Ri (Mk.NYr)\ 

. Smt.G.S.Anj9uj for petr.,\ 
- 	The S-tate-  and  

C.C.J.BnFAak,NYR) 
a1ore-   

Res1pdts  

- 	 . 	Con td.. 59. 



- 57 - 	 : 	C. H • N I) 4 

652k 	99/97. (GM) 	Sri.Uiya H Ala,  for petr., 
TheStto and C.C.C. 
Bg-11orc, cspdts. Gd., 

653.. WP. 8914/87.. " 	Sri.h..Y.N.GUpt for petr., 

654, \iTP. 3976/67 U 

The .ttQ cfl 	 S PLJLU 

Roapdts. Sd., 

Sr i,M.SR5u5ch5ndra R,o 
for petr., 

- 	The St1te, 
C. C. C.Bngaioro and 
M.S.Prnbhu&-iop'dts. Si., 

655. \TF  9 021-/37 	" 

653. W? 9080/87 	U 

659. N?'. 9093/67 

 N?•, 9094/57 

 WP. 9097/67 	" 

652.. N?. 9101/37 	" 

563. 	9104/97 

1/L.  9152/97 U 

N?, 9291 /87 

N?. 9365/67 U 

Sri.Shivrrj Patil for petr., 
The State and  Roistrp,r 
H.C.espdts. Sd., 

Sri.ShLvrejF itil for petr., 

Sri. 

 

E. S jTh.' 	fOr •pctr 
The S.tr re ni C.M. 0. 
Eellacy 'espits. Si., 

3r wniy for petr., 
The Stto and Frl.C.C.J. 
Ea6n1oro —icis pits. Si. 

Si.B.M.Siiappa for petr., 
The State rnd C.M.O. 
BolLary Res5pdts. Sd. 

—do- 

Sri,4.G-.Ho1la for petr., 
The State and 0.0. C. 
BangnLro Hespdts, Sd. 

S 	i. N. Kufnar  for C, etr., 
The St5te, C.1C-I.C.B5ng5loro, 

Srnt. —FRukmirLi and 
A.r-.n jyothi—Respits. 

Sri.G'.Knstuiri for potr., 
Tho State a5 C.C.C.B1ngalorc 
Roe pits,. 

Sri..1,.Josh'L for petr. 
Ihe S5tateaod C..Be1aum, 
ios eits. 

H/s '. L1"i th,nn 0, 	nd 
G.3anE.rdhno for petr., 
The State 0nd 0.0. C. Bangaloro 
RGs pits. 	i. 

9022/97 U 

657. W?. 9079/67. " 



V 	
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:BANGALORE BENCH 

APPLICATION NO.1041/1987(p) 

V 	 BETWEEN 	V 

SHRI N.T.L'1INARAYANA, SKILLED CASUAL . LABOURER 
(TYPING) V 	

V 

.... . . .APPLICANT 

1. TH,E COMTROLLER AND AUDITOR GENERAL OF INDIA 
NEW DELHI. 

V 	
2. THE ACCOUNTA1IT GENERAL (AuDIT)I 	V V 

KARNATAKA, BANGALORE. 

- 	..•.,, RESPONDENTS. 

V 	

V 	 r• V 

- 	SL.NO. DESCRIpTION V  PA'GES * 
V 	

V 

1. Reply to the application 1 to 5 

V 	 ANNEXtJVRES 

ANNEXURE 'A' 

R.1 

R.2 
V 	 • 	R.3 

BANGALORE 	V 	
V 	

V 

JANUARy, 1988 	
V 

ADDITIONAL CENTRAL GOVERNMENT STANDING 
V 

COUNSEL & ADVOCATE FOR RESPONDENTS. 

V 	

- 	 V 



ON THE CENTRAL.ADMINISTRATIVE TRIBUNAL: BANGALORE BENC 
BANGALORE. 

APPLICATION NO.1041/1987(F) 

BETWEEN 

N.T.LAXMINARAYAN 

	

	.......•. APPLICANT 

A N D 

1. THE COMPTROLLER AND AUDITOR GENERAL OF INDIA, 
NEW DELHI. 

2, THE ACCOUNTANT GENERAL (AuDIT)I, 
KARNATAKA 	 •,.•.. ..... RESPONDENTS 

Reply filed on behalf oftheespondents under 

" 	 Rule 12 of the Administrative Tribunal Rules, 1985, 

it is submitted as follows:- 

i) That the applicant in this application .has 

soaght for a direction to the respondents to reinstate 

him as typist with continuity in service, entitling 

him to derive all monetary benefits. The applicatIon 

" 	is highly belated, and even on facts and circumstances' 

of the case, it is devoid of anyfnerits and liable to 

be dismissed, and the applicant is not entItled to any 

' 	 reliefs as' claimed, by him. 

2) BRIEF HISTORY OF THE CASE 

In view of ban on recruitment, clerk cum typist did 

not become available to. this office, to cope with the 

increasing typing works Therefore, applications were 

. 

	

	 invited from persons with requisite qualifications, for' 

empanelment as Skilled Casual Laurers(Typing), 

Depending upon the quantum of typing work to be done 

the persons from the panel were engaged as Skilled. 	. - F 	 ' 	 • 

Casual labourers (Typing), on a daily wage basis. 

in a notifiatjon dated 6.9.1985, Annexure .(R,1) 

notified on the notice boards of the Offices of the 

- Accountant General (Audjt)I & II, Karnataka, Bangalore 



LI 

- 	-2- 

applications, were invited from candidáteswith 

necessary qualifications for employment as Skilled 

Casual Labourer (Typing). A copy of, the noti-

fication is annexed hereto and marked as 

Annexur R.1. 	- 

It will be seen from the notification that, 

the candidates have been specifically informed:- 

1. 	That their services would be discontinued 

without. assigning any reasons, and that they.  

will entt1e to a wage of Rs.14/- er dy of 

work in the office and, 

2. 	Their engagement (Contract) as Skilled Casual 

Labourer (Typing) will not, confer any right for 

recruitent/emp1oymnet for post of temporary! 

permanent nature in the Department. 

In response to this said notification the 

applicant made and application dated 16.09.1985(R.2) 

for empanelment as Skilled Casual Labourer (Typing). A 

copy of the application is annexed 1erewith and 

marked as annexuze R.2. His name was included in the 

panel after due scrutiny and after he passed a typing 

test. He'was engaged as a Skilled Casual Labourer 

(Typing) in Memo No.14anager/Typing/scL/85_86/09 

dated 25.11.1985 a copy of which is annexed hereto and 

marked as annexure R.3 He accepted the appointmert 

and started working as Skilled-Casual labourer(ping) 

from 28.11.1985 and worked in the typing pool till 

1.12.1987 AN. 

- 	 - 	- 	•. 



-3- 

Early in the year 1986, the ban on recruitment 

was lifted partially and clerkcum_typists started beco 

ming available for recruitment through 'Staff 

Selection Commission. As and when regular appointees ; 

became, available#  Casual labourers were relieved. 

A copy of relief memo No. Manager/Auajt/Typiflg/7_88/ 

41-42 dated 12,10.1987, a copy of which is anneked 

hereto and marked as Annexure R.4, The services of 

the applicant were terminated wit efect from 1.12.87 

Afternoon, During the period from 28.11,85 to 

1 • 12.1987 AN, the number of days on which, he worked 

is indicated vide 'Annexure 'A' to the application, 

As stated above, the applicant's engagement 

as Skilled Casual Labourer (Typing) was to cope up 

withthe work load and purely on. the basis of the 

terms and conditions set out in Annexure R.3whjch 

is self expatory. 	 - 

The applicatjn, parawise is traversed as undé: 

Para:-6 

Applicant was erfgagea as Skilled Casual Lourer 

(Typing) on a daily wage of Rs.14/- per day of work. It 

is not correct to say that he worked from 28.11.85 to 

to 1,12.1987 AN, without any interruption. The number 

of days on which, he worked is 465 days. The termination 

of hs services isinaccordence with which is stated 

in the notification'  of 6.9,1985 Annexure (R.1) Viz., 

"That his services will, be discontnud, without, 

assigning anyreasons He applied for empanelling, being 

fully aware of the conditions of employment, His 

termination is in accordance with the terms of employment 



and isquite inoder, that he has worked more than 

240 days during his period of employment Viz., 

no zelevance to the case since he cannot, claim 

any right to the post. 

Para:-7 

When the applicant -apprcached this office, 

with oral request,. the position was explained to 

him orally. No written request/representation 

was received from him. 
L 

Para:-9 

The engagement on daily wages of the applicant 

was discontinued as the same was no longer required. 

This in is terms of the contract s. at AnnexureR.4 

. There is noc violation- of any'rule,- much less, 

there is any wrongful dismissal. 

Para:- 10. 

For the reasons stated in Para 9, the interim 

relief prayed for by the applicant cannot be granted. 

In view of the foregoing position, the application is 

liable to be dismissed. When the petitioner applied 

for empanelment as a Skilled Casual labourer(tryping) 

in response to the notification dated 6.9.1985(R.1), 

he was fully aware, that his services would be 

terminated, without assigning any reasons therefor, 

Having been fully aware of it, he has now filed 

an .application before this Honourable Tribunal, 

without any ground or substance, in fact, it is 

involving this office and the Office of the Comptroller 

V 

- 	- 	...5/- 



I Shr'i N CHAKRAvARy, Deputy Accountant General 

(Administration), Office of the Accountant Genera 

Audit I, Karnatakap Bangalore on my behalf and also 

on behalf of the respondents do hereby declare that 
-I 

what is stated above is true to my knowledge and beijef, 

3ANGALORE 	 V  

DATED: L 2—JANUARY, 1988 

(\$, 

(P.EspoE1T) 	
V 

BANGALORE 	V 	

V 

DATED 	JANUARy, 1988 	 V 

ADDITIONAL CENTRAL GOVERNMENT STANDING 
COUNSEL AND ADVOCATE FOR THE RESPONDENTS. 

mak* 	V 	

V 



In 

L 

'ANNEXURE .'A' 

Statement showjng the number of days on 
which ShriN.T.Lajnarayan was engaged as Skilled 

sual Labourer ,(Tyoing), 

YEJR MONTH DAYS 
1985 November 2 

/ 	 December 21 

------------------------------- 

Total 23 days 

19 86 'January 

------------------

21 
February 20 
March 17 
April 21 
May 19 
June 20 
July 27 

S 	

S August 18  
September 20 	 H 

October• , 	21 
November ' 	19, 
December 17 

S 

' 

------------------------- 
TOTAL 

' 

1987 January 
------------------------ 

17 
February 14 
March 22 
April 19 
May 14 
June 	

S 14 
'July 23 

" 	
S August 	' 19 

September 	' 22 

• 
October 19 
November 18 
December 01 

GRAND TOTAL 	• 465 days' 

• ************ 
* •** * ** * ** 
****** S 

/ 



0 f ice of the 
Accountant General (Audit! 

I(arnataka Banga0 
re 

1/ 8586 
('Sept.

NOT 

	1985, 

jCATIO 

g'~ 

Appljcatjo are ifl1jted from candidates 

for being empanelled as Skilled Casual Labourers 
(Typjng) during 1985.86 in the Offices of th A.G. (Audit) I & 	 e

'The candidates ShOU)d have 

Eng1j5 

Passed S.S.LC w
ith Senior Grade Pewriting 

-  

Sel 

	

	
with good command in Eflglj5 language 

ected candidates will be kept on panel and their 

p 
services engaged as and Whefl requ1 
	

They will be a amt 	
.4/_ per day on the dates they attend 

the Office X* 

sejc 	 nat their es wij 	
t

be discontinued wi0 assigning any ......... 
reasons and their engagee as Skilled Casual 

Labourers will not Confer any right 

for recitment/ 
of temPora ry andpeent nature in 

the Depar.men. L. 

Apprlications in the f011owing 
with true.Copje of 	

profo 	along
S.S.LC and Sr. Grade Engjj5 

Pewriting certifjates may be sent to the undersign
ed  on or before 16th Sept. 1985, 

1. Name of the appljCaflt(j 
2, Address 	 Block letters)  - 	

' 

3. Age and Date of Birth 
4. EdUCatIOrai Quali 5. Experience 	fication 
6. Any Other Particulars 
Place:
NOW 

- 

Date : 	
Signature  

of the applicant 

perusal before 	
-

It 



	

I 1 	i11 

H 	
( 

ishfl)trc•et, 

1PUt•, 	
V) 

LOE560 020. 

•. 	 S  

,untant Cieriet ii Cr :eI, 
nd 

nt(a1  (Aidit III) 

SU: 	 .OY 	I• 	 Ty - 	.S 

1 1eirn 	that 	 caua1 Tvot po+ . 

stin( i yOJI o 	ice 	 1 t 	 0 	( e ) 

)mit my 	ctiOfl J..ox ihe z)oVe post. 

) 

•: 

2) FtbI I ame. 	 : 	.L.T 	• 

3) Date of :Xt1i. 	
• 	 t" ce • 

Qu  &1jfiC:tj0fl. 	 : 1 	ve 
Enci..I 	cx typr'fl. 

Ju : jfli t Vfl 	fl 

CnE 	yi T ert i rc.,  Trr 4 flr 
Ti 	Cler'v (n(:'r  

5) 	dxess. 	 to.6/C2, lInd 'tross, 
S€shadi ir,,jj 	nna1nre.7. 

.6) ErnpoYereflt Exc.hai 	• 	 S  

	

HoiStjofl ?o. 	 I409/84 t O2-1O . dt .27—'.i 

7) Foi. th Txde 	 Tv:i. 

8) caste. 	 'iok31ieca 

T -  urtç1C" 	i. 	iQV t( 1O)fl 1!T 	hr"Je 

po'st oE Tyl:. 	ice. 	I 	yo u .•': 1 	<ifl(' ) V cor  

app1icaton 	,Iu•1y. 	
S 

Ti 	jr. 'o 
S 	

. 	Yo'JI 	r.flf . flv 

Date: S\ - 	

v • 

1.ce: 	 - 

i1 

- 

T7 



Datod  

OFFICE flEflO 

tn post o 

b.112' L.uai. Lb JL'o jypirY.) .o hii o r 	Ei/€--/44tf.. 

S 0 • S •O 	0 0 • OS S •' S • S 550 5 00 ••5•25 '0 	 • • OS S 

s hrji' in'ormod that hia/ 	srvicca ,.j Typist aro 

ti tho 

.' 

J: C;Y0 

sorvics aro 1ib10 to be discontinUnd 
jofliniirl\' rOSOfls 

tho u 	iigood on or 

UT OFFCEr(H5K.) 

S. 	 /5 	 . •\ 

ci7't4tiiT 	• 	ci 	c .. 	eo...e 	. 

:L. 	\\ 

S • S C S S C • S • • • S • S S S • S S S S S S S • S S • 	S 0 

il 



i, L 
OrFICC OF THE ACUuNTMNT GEJERA1. (AUOIT)$, (At4ATAKii 

.P6m9er(Typ)/Au_I/87_.88/4J 	 Uctober 12V  197. 

Subjects T.sgxjrsatjan of the s%lrvicao of caeual labourers 
(akillad) engaged on typing work. 

The accountant Coneral (Audit)..I has ordered that the services 

or the following cnual labourers(.killed) engaged on typing work 

in the L)U Civil wing and in the Office of the R.A,O, Karnataka 

}lectricity aurd, øanç)alore, are to be tereinated with effect from 

the detse mentioneJ against tIw& 

- - 
Plo 	of the casl 	Where at present The Oats foa $1. Plo. 	labourer (skilled) 	working 	 which the services 
engaged on typing 	 are to be %ermlist.d 
mek _•, •. . 

(1) 	V.Shan$caranarayan Rao OMD.Civil  Wing 2u.1O64937 
Typing Pool 

 t,T.Lakuinaraycn 02.12-1987 

 .Piagarej 

K,$era.vathi 	 O??ioe of the 
R.A.O1,K.C.B6 
Barigalore 

I%Lijigaiah 	 OMOCivil wing 
Typ1ig Pool 	16..11-1907 

() 	G.Ptry Kji 	 10-41-'199? 

• 
As and when the eervic.e of the above caual labourera(skillsd) 

arc c?footed, the aidsreiod should be intit.d accordingly. 

/7 

AWl cFICR(HK)/M.OlT$ 

XML 

(1) The Audit Off ic.r(WW..$qrs), Vyalikavul bzanch,Oangalors 

\/•, /) 	(2) The Resident 4udit Officer, Karnataka Cleotrioity 8o3rd,8anggare. 



- 	 REGISTERED 

CENTRAL AD1INISTRATIVE TRIBWPL 
BANGALORE BENCH 

S S••*• 

Commercial Complex(BDA), 
IndiranaQar, 
Bnga1oro— 560 038. 

Dated: 18FE6" 

APPLICATION NUS.983&984, 	Jo? (F) 

1041 to 1043 

A_PRkJ 	
\is 

Shri V. Shankar Narayanarao & 4 Ore 

To 

1, Shri V. Shankar NarayanaraO 
23, 7th Cross 
Aadnagar 
Bangalore - 560 018 

Shri C. Basavaraj 
48/A (642/1), Upstairs 
2nd Cross, 2nd Main, 
Prekash Negar 
Bangalore - 560 021 

Shri N.T. Lakeheinarayen 
No. 6/01, II Cross 
Ramakriehnaiah Street 
Se shad r ipuram 
Bangalore - 560 020 

t C. Mary Helen 
No. 482/1, Kariyanapalya 
Thomas Town Post 
Lingaraj pura 
Bangalore - 660 084 

Shri M. Nagareja 
No. 3, Anjeneys Temple First Street 
Bangalore - 560 020 

RES PON DENTS 

The Comptroller & Auditor General of 
India, New Delhi & another 

The Comptroller & Auditor General 
of India 
10, Bahadur Shah Zafar Marg 
New Delhi - 110 002 

The Accountant General (Audit—I) 
in Karnataka 	- 

Bangalore.- 560 001 

Shri M. Vasudeva ReQ 
central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

9. Shri S.V. Angadi 
Advocate 
1869 6th Cross, Gandhinagar 
Bangalore - 560 009. 

Subject: 	 OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER// 

passed by. this Tribunal in the .abóve said applications 

on 	28-188 

J

D LI 	~-' X 
(JuDIcIAL) End: as above. 



CENTRAL ADMINISTRATIVE TRIBUNAL 

BAN6ALORE 

DATED THIS THE 28TH DAY OF JANUARY, 1988 

Han' bla Shri Justice K.S. Puttasuamy, Vice-Chairman 
and 

Present:Hon' ble Shri L.H.A. R:go, Member (A) 

APPLICATION NOS. 983-984/87 & 1041 - 1043/87 

1. Sri V. Shankar Narayanarao, 
5/0 N. Vittal Rao, 
D.No. 	23, 	7th Cross, Applicant in 
Azadnaçjar, Bangalore-18. ... 	A. 	No.983/87. 

Sri. 	G. 	Basavaraj, 
s/a. 	H.B. 6angadhar, 
Major, 	N0.48/A 	(642/1) 1, 
Upstairs, 2nd Cross, Applicant in 
Prakashnagar, B'lore. .... 	A. 	No.984/87. 

Sri. 	N.T. 	Lakshibinarayanan, 
s/o. 	N.L. Thimmaiah, 
age 27 	years, No.6/01 , 
III Cross, Ramkrishnaiah Street, .... 	Applicant in 
Seshadripuram, Bangalore. A. No.1041/87. 

Smt. U. Mary Helen, 
W/o. John Xavier, 
A.ged 27 	years, 
No.482/I, 	Kariyanapalya, 

Lingarajapura, Bangalore. A. No.1042/87. 

1. M. 	Nagaraja, 
. s/a. Late Makalappagouda, 

' 	 ) 	Øge 27 	years, No.3, 
/njeneya Temple First Street, .... 	Applicant 	in 

-1\ C 	7oangalore.20. A. 	N0.1043/87. 
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Shri S.V. 	Angadi, Advocate) 

v. 

A. The Comptroller and Auditor 
General of India, New Delhi. 

2. The Accountant General 	(Audit-t), .... 	Common Respondents. 
in Karnataka, Bangalore. 

(Shri M. Vasudeva Rao, C.G.P.S.C.) 

These applications having come up for hearding to-day, 

Vice-Chairman made the following: 
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As the questions of law, that arise for determination 

in these cases are common, we propose to dispose them of 

by a common order. 

In response to different notifications issued on 

different dates by the Accountant General (Audit I) , 

Karnataka, Bangalore (AG), the applicants applied for 

selection to the posts of Casual Labourers (tlypistst) on 

daily wages basis. On different dates, the applicants 

were appointed with a condition that their services were 

liable to be terminated without assigning reasons. On 

12.10.1937 the AG had terminated the services of the appli—

cants in A.No.983 and 1041 to 1043/87. On 2.12.1987 the AG 

had terminated the services a f the applicant in A.No.984/87. 

In these applications made ur- der Section 19 of the Adminj—

strative Tribunals Act, 1935 ('the Act, the applicants 

while challenging their respective terminations have sought 
( 	 1/ 

or  a direction to the AG to reinstate them to service and 

ontinue their services as before. 

 
In their separate but identical replies, the Respon-

dents have asserted that the terminations of the applicants 

was necessitated to accommodate the regularly recruited 

candidates and therefore they were valid and legal. 

Shri S.\i Angadi, learned Counsel for the applicants 

contends that the terminationof the applicants who had 

been working for long periodswore unjustified and illegal. 
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Shri M. Vasudeva Rao, learned additional standing 

counsel for Central Government, appearing for the Respon-

dents contends that the termination of the applicants to 

accommodate the regularly recruited candidates were justi-

fied and legal. 

The applicants had been appointed an a temporary 

basis only. In the very appointment orders, the AG had 

stated that their services were liable to be terminated 

if their continuance was not required. 

In their reply, the Respondents had stated that the 

services of the applicants had been terminated to accommo-

date the regularly selected candidates by the appropriate 

selection authority. We have no reason to disbelieve this 

assertion of the Respondents. If that is so, then this 

Tribunal cannot take any exception to the terminations of 

the applicants at all. 

Shri Angadi contends that before terminating the 

'srvices of the applicants they were entitled for an oppor— 
, if 

' tJt,nity of hearing and the denial of the same was in contra- 

1 

' * 	 iention of the principles of natural justice. 

Shri Vasudeva Rao contends that before terminating 

the services of temporary Government servants an opportunity 

of hearing is not required to be afforded. 

We have earlier seen that the terninations of the 

applicants was in conformity with the terms and conditions 

of their appointments. Before terminating the services of 



a temporary Government servarut,that toot  appointed on 

I  casual wages basis, law doesnot require the appointing 

authority to issue a show cause notice and afford an 

opportunity. We see no merit in this contention of 

Shri Angadi. 

11. 	As all the contentins urged by the applicants 

fail, these applications are liable to be dismissed. We, 

therefore, dismiss these apdications. But in the 

circumstances of the cases we direct the parties to bear 

their own costs. 
- 	4 
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